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FINAL ORDER NO.       60218 /2019 

 
Per : Ashok Jindal 

 
 Heard the parties. 

2. Considering the fact that as per the decision of the Hon’ble 

Apex Court in the case of Ranbaxy Laboratories Ltd. Vs. Union of 

India reported in 2011 (273) E.L.T. 3 (S.C), wherein it has been 

held that the revenue is required to pay interest after three months 

from the date of filing the refund claim. Admittedly, there is a delay 

in sanctioning the refund claim from the date of filing the refund 

claim, therefore, in the light of the decision of Ranbaxy 

Laboratories Ltd. Vs. Union of India (Supra), the appellant is 
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entitled to claim interest after three months from the date of filing 

the refund claim.  

3. With these terms the appeal is disposed of. 

 

(Order dictated and pronounced in the court) 

 
                    Ashok Jindal 

                    Member (Judicial) 

 

 
Kailash 


